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Particulars to be- examined Endorsement as to result of Examination

Is the appeal competent? - \\g

(a) Is the application in the prescribed form ? \\’b

(b) Is the application in paper book form ? N% .
“ "*.\-\,
(c) Have six complete sets of the, apphcatuon 5 QJJ 4‘ tod \
been filed ?
ga) ls the appeal in time ? _ \@

—

time ?

(c) Has sufficient case for not making the
_application in time, been filed ?

Has the document of authonsatuon,Vakalat- \ig
nama been filed ?

ls\/he application accompanied by G-B-/Rgs\g ‘7& { (& No. _2_ “)/?/D 7/77/ % %”Vg}b/

Order for Rs. 50/-

Has the certified copy/copies of the order (s)
against which the application is made been \U
filed ? :

(a) Have the copies of the documents/relied
upon by the applicant and mentioned in \\9
the application, been filed ?

(b) Have the documents referred to in (a) \1 g
above duly attested by a Gazetted Officer :
and numberd accordingly ?



10.

1,

12.

13.

14.

15.

16.

17.

18.

19.

(

g atticulars to be Examined

(c) Are the documents referred to in (a)
above neatly typed in double space ?

Haé the index of documents been filed and
paging done properly ?

Have the chronological details of repres-
entation made and the outcome of such rep-
resentations been indicated in the application ?

Is the matter raised in the application pending
before any Court of law or any other Bench of
Tribunal ?

Are the application/duplicate copy/spare cop-
ies signed ?

Are extra copies of the application with Ann- v

exures filed ?
(a) Identical with the origninal ?
(b) Defecti;/e ?
'(c) Wanting in Annxures
NOS...ovvieiveeanni .1Pages Nos.. ........ ?

Have file size envelopes bearing full add-
resses, of the respondents been filed ?

AresAthe given addresses,_ the registered
addresses ?

Do the names of the parties stated in the
copies tally with those indicated in the appli-
cation ? :

Are the translations certified to be true or
supported by an Affidavit afﬁrmmg that they
are frue ?

Are the facts of the case mentioned in item
No. 6 of the applicatlon ?

(a) Concise ?
(b) Under distinct heads ?

(c) Numbered consectively ?

(d) Typed in double space on ene side of the

paper ?
Have the particulars for interim order prayed

for indicated with reasons ?

!

Whether all the remedies have been exhaused,
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s CENTRAL ALMINISTRATIVE TRIBUNAL,CIRCUIT BENCH LUCKNOW.
Registration O.&. No. 697 of 1988

Mohd Yasin Khan oo oo oo - Applicant,

Union of India
and others 0o 0o o oee Respondents;

Hon. Mr. Justice U.Ce Srlvastava,V Ce
Hon'ble Mr, &.B. Gorthi, Member (&)

( By Hon. Mr. Justice U.C, Srivastava,V.C.)

‘The spplicant while working as ‘Bxtira Departmental
Mall Peon at Gonda city post office was ordered to be
transferred to Bahralch Postal Division. Accordlng to

the applicant, it was a motiv1ated transfer and was also

not in conf@rmity to the rules, but it asppears that he £~
did not join and lag#er on the said order was modified ¢
vide order dated 7.4.1979 and the applicant was posted as

Mail Peon at Maskanwa Railway Station, Post Office Gonda.

2, According to the appllcant, the transfer erder
Passed

was not/in public interest and the whole thing was because

a complaint against him of his illicit:relatiopship with

a lady whose mothin-in-law made a complaint against him.

According to him, the lady herself made a complaint before

the Superinterident of Post office, Gonda regarding his

attempt £, illicit relationshié.With the lady, and on
the complaint of the said lady, an enquiry Was‘made'and
in the enquiry the charges against the applicant were
found false and the enquiry was made by the Postmaster
GeneralU.P, Circle, Lucknow.,She admitted that on the instance
\ v of the applicant, the sgme was done and the applicant
\ | rather tendered his apology'in this case, Sulsequently,
Uin | a charge-sheet was served upOn the gpplicant under ruel-14

COntd ootzp/"
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of the CCS( CC &A ) Rules. The applicant denied charges

‘levééd against him. An enquiry was held and the enduiry

officer has stated that the officer concerned himself could
not has held enquiry becasse he himself was made a £
party. The enquiry officer submitted his report to the
Superintendent of Post Office and the Superintendent

of post office found certain short coming and flazws

in the same and,returned it back to the enquiry 6fficer.
The enquiry officer, it appears, refused to act and
retuf%*it back stating therein that he héS'repOrted .

earlier, The result of which the disciplinary authority

who disagreed with the finding recorded by the enquiry

officer, himself decided to hold further enquiry and
summoned the witnesgses, After completing the enquiry

the punighment order retiring the applicant compulsorily
from service was passed. The épplicant:filed) addepartmenta)l
appeal and~it appears, that after rejecting thé same

by the department, he has approached the Tribunal,
liearned counsel for the applicant confended that the
enquiry could not be held by the disciplinary authority
himself and in case = there was a dlsagreement the
procedure followed in rule-14. of)thée g8 @@(Cc&A) Rule
have been followed;

(1) The disciplinary authority, if it is not itself
the inquirying authority may, for reasons to be
recorded by it in writing, remit the case to the
inquiring authority for further inquiry and
report and the inquirjing authority shall there~
upon procest o hold the further inquiry

according tw+ the provisions of Rule 14, as
far as may be,

(2) The disciplinary authority shakl, if it disagrees

with the findings of the inquiring authority on

Contd ...3p/=-
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(3)

(4)

(3¢

-3 -

any article of charge, record its reasons for
such disagreement and record its own findings on &28@
such charge if the evidence on record is sufficient

for the purpose,

1f the disciplinary authority having regard to
its findinés on all or any of the articles of
Charge is of the opinion that ang of the
penalties specified in clause (i) to (iv) of
Rule-ll shoild be imposed on the Government
servant, it shall, notwithstanding anything
contained in rule-16, make an order imposing
such pgﬁ@lty.

~ Proded that in every case where it is necessary

to consult the commission, the record of the
inquiry shall be forwarded by the disciplinary
authority to the commission for its advice and
such advice shall be taken into consideration
before making any order impbsing any penalty on
the Government servant,

If the gisciplinary authority having regard to
its findings on all or any of the articles of
charge and on the basis of the evidence adduced

~during the inquiry is of the opinion that any of

the penalties specified in clauses (v) to (ix)

of Rule-11 should be imposed on the Government
Servant it shall make an order imposing such penalty
and it shall not be necessary to give the
Government servant any opportun;ty of making
representation on the penalty proposed to be
imposed;

Provided that in every case where it is necessary
to consult the commission, the record of the
inquiry shall be forwarded by the disciplinary
authority to the commission for its advice and
such agvice shall be taken into consideration
before baking an order imposing any such penalty
on the Government Servant."

The disciplinary authority did not agree with the findings
of the enquiry officer, so he wanted to the enquiry officer

contd .... 4p/-
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to hold further'enquiry; But the enquiry officer
refuéed to do so, The disciplinary authority has no
option but to hold the enquiry and the reasons for the
same was there. The applicant was given full opportunity

and it can not be said that any opportunity was denied

to him, and the chargeg against the applicant was

- established, tha@refore, the only option was to punish himn,

He was not dismissed. or removed from service but he
was only retired from service cdgbulsdrily.There appears
to be no good ground for interference in this case and

the application is dismissed, Parties to bear their

own costs. . Zié//////

'—'Memb:z?;&:E; S . Vice~Chairman

Dateds 27,5,1992

{(n.u.)
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Central Administrativa
Additiona! Bench A: Allahabg

Late of filing..., 24

Dete of Receipt
W lonr

%jﬁ” ik
P

./——‘

M;
09

—

T~ibonal |

'/)M

IN THE HON' BLE CENTRAL ADMINISTRATIVE TRIBUNAL,

ADDITIONAL BENCH, AT ALLAHATAD.

ik

Appiication Under Section 19 of the Cantral

Administrative Tribunsl, 1985.

Registration ro, (; Q 7

Registrar.

Mohd. Yasin Khan, Son of Azinlllah Khan,

aged about 46 years, resident of village

Handia, Post Charoo, Babnan, Bastl.

--....-----—----------Applicant

versus

i. Union of Indfa through the Director

Postal Services, Lucknow Region, Lucdknow.

2. Superintendent of Post Offioms, Gonda

-..-----..-----—--Respondents.

[

« Detall of the applicant:

(1) Name of tho 2Applicante
(2) Father®'s name=-

{3) Designation and offica
in which employed.

{(4) Office address.

Mhd.Yasin Khan

AzimKhan A%HMMW‘/

Now compulsorily
ratired as a Mail Peon
Maskanwa Re.S5.Gonda.

No. Since compulsorily
retired.



srving 6f  Mod. Yasin Khan,
all thé notiess. ExMatl Peon at village

8) radress for s

Randia Post Charoo vis
Bebhnan, Bastl.

2¢  Partieuldrc of the raspamanta.

&z} Superinsantent Jo5s OffLens, Gonde,

OEice addrasses m u@ts@ I‘@a}?@ﬁd&ﬂﬁs Sama as abova.
for sarviecss of mﬁ%s;

"3 Pa::ma.zmw »';nf:‘ the ordar against gmm@

‘ apmicati@n 5, maa@. |

T DeP ./mm.?m,n/m—mwaz G+3048.87
2 a.@wmﬁwasm &:.-@9 241988,

4. J‘uﬁiadﬁ&iw of the Tﬂibun@lo N
The applimnt declares thet the subjeeﬁ matter,
the act of comnission against shich the applicant
wants redressal is within ﬁaé furisdiction of
this Hoﬂ‘ ble Pribunals

5 . &iﬂﬁﬁ&t&@ Yi ey

That 't:he a@plieant e’i@aﬁa&‘as that the apgiicza‘twn
is wz.tmn the limmﬁi@n pmsm*ibea uzmer s@cﬁiom 20

of the Central Muﬁnﬂ:&%aﬁm Tribanol Act, 1985.

6.  Facts of the cmset o
That the spplicent entersd into the

postal departmsnt as a EvDeAs weesfs21.141961, and

thersafter having passed the deparimentcl examination,



- 41 Peon at Gonde ¢

2

L

he was promoted as a Class IV, hereinafter

‘referred 0 as, Group' D' on fegular bagis, The
 applicent discharged his duty o the best

- satisfaction of his superiors,

4

. 26 'x*hat the a.«.icaﬁt, tha working as a

Ag}'f"w E%st: ﬁﬁw was ordered.
to be transferred to. Bahraich Postsl piviston .
In fact the applicant vas postad.in Gonda Divn,
ag a msult of bifurcetion. |

3 frm-t since the order zw.Bw‘?/Gamral/?@h@.
Y‘asﬂ.n &ated 107 4978 teansferring the aspplicant

| m»m Gonda to Bahtaidh was mww}.-aﬁaﬁ‘ and
alzsﬁ& nmt, ia:z mnfﬁ.rmity o the mms. t;he
| @rtﬁar éatacf 16.7.19’?@ was mélfi@@ vide letter

aa*bed 7,4 19‘79. The applic:am wag posted as a

| Medd Fean ,imsk«anv:a Railway Station Post Office

Gondas

4. That in fact the transfer of the applicant
dated 1047:1978 was not issued in the interest

- of Service, but due to complaint of Smt,

Reighna Rumard of Gonds dated 31.3.1978 to the

Superintendent of Post Office, Gonda, who

happaaa;;@ to be her relation. In the said
mmplas.nt %%gﬁ%eé that the applicant wa-g-_
ke:épim L11icit relation with her dsughtersin-lew
‘Anjani D@vi being Mmsiim. She, further
alleged that he forcibly taken away a teble fan,



L‘Ix

 Post Master

S oss ‘
Radio, *aww Machine @nd as erch he should
be wamsarmé. She alse lodged o “f'mint
ia *bha pcl:i obs
5, i‘hg?&é Smt. Anjani Devi daughter-inslaw
of Suty Kedchna Kameri of Gonds. also made a

repert 0 the Home Seeratary; UsPs Lockmw on

t5 the

84841978 and ¢ opy endorsed thereot

We Iﬁ hex

Genetal U.Ps Luckne

complaint she had alleged - that the supaﬁn‘hemdem
of Post OFficos, Gondss Sri RS, Srivasteva
wanted  to establish relation with her as his

kept wife being her own caste: In the sald

her alleged that her mothers .

inslsw has ofested domestic dispute and as a

‘rasult she made a eomplaist es stabed sboves

6+ fhat on the basis of aforesald complainty

Shri 8.P.Puryar; vigilanee Officer,office of

the PiMC: Ludmow eonducted. encudries and
ebﬁaineéi tha wr.i. ’&:em '.;%atemm of the |

: appueam umﬁm éuress anra pmssum on 3¢3: 1979»
As.a rasultz t’i’x@ appm azm% submittad an applicatio:
- before ‘r.he P@s‘c Mas%m Gen@ml, W.P. Ludmw

-r&aﬁaé 343 1979. b1 ph@watatz eapy @f the sald
applmcatim i«s Ioaiag filafa anc'i is mar}caé as

. ﬁnmﬂzmru 'i‘ to this appmmtmn;




7% That sines the Postal Aaninistration

| ;zzals‘ determined to done away the applicent
issued the charge sheot under fule 14 of the

CoCullem Cillohe Rules,1965 vida MomosdosDB/Mohds
Yasin/Ad=hode/82 dated 2545419824 A photostat
Opy of the paid daaa,ga sheet is ming fma@

and is mamﬁam as k?mmme,"z“ ‘h@ thiﬁ

a@pii cation

ﬁ. " ’l‘hat the a@pliwm &enie@ tha charges
levenead aga&ns{: Mm and as such pmper enguiry
wag ordsred t5 be conducted, In fav‘l: the

- charges wete framed against the spplicent; when

v _action having frustrated, beiny the )
-&témﬁ@i: dated 1047 .1978 haying been modified

by m, @r@@r dated e 441979 Pierefore;, the

propoged action under rule 14 of CiCeSemCelibe
&ulas, 1968 was invoked in w.wful sxercise
of powers vested with the ﬁis-@ﬁg&iié’iaﬁy
anﬂwmﬁy on the basis of mmylaimt of Bmt,.

Aa@ah Dem. »

9, That in charge of Article W1 of the

Memoe dated 25:5.1982, it s alleged that while
 Zunctioning the ap@mﬁam as & #ail Peon,Conds

City Post @i:mm, 'ho iizmug’at on :.nflmen@@ |
on one Bnmte ,Anjam nwi Srivaakava and pmrﬁuaaeﬂ
ko, ﬁmw false complaint againgt Shrd
R;&»Sr:ivagwm, Super intendent Post Offices,



Cwere mot listed ip Ahnexy

A

Gonda; vhich purported to be his alleged
tronsfer {rom Gonda to Bshraldrs The satd

 Yasin thus committed above mismagict with
“intentionally to defame and herassment to the

salq officar, thersby infringed ruls 3(1)

SubJRalaliil) Of CiCoSe=Colieds Rules,1964,
cliey "‘hut mfam the gtaxt aﬁ the waquiry

the @mswmg Gﬁiifﬁr cié,ihaéﬁ cm:taia additional

do cuments '.an@‘ witnesses vide application dated

224641983 bofore the Enuiry OEticer; which

» o *m:' anea " i

of the darge sheot Gated 25+2,1982, The

Brguiry Of£icer alloved _the m&za application

. witheut Mwmg ju%iﬁaati@n a& amx thair:

_ rel@vmncﬁ in thig casos

- ™ PR R

e %mt aftar emmry,. the Enemfgj;:w

Offtcer submitted his repozt o, am Pisciplinary
. Bathority on 3‘3912@19.35@*«?1@@ @;‘iﬂ@i’&?&iﬁaﬁy

Authority after getting the sald report,he

again sent back the same to the Enquiry Officer,

vide letters dated 6+5+86 and 174951986,
&ic«ing umowws&ry @bj@&tﬁ@nsp zm mlevent
o, mis CEsee %@ Emgziry Mfiaar mmn@a t:he
same without aecapﬁifag‘ thea wgeegtmw oﬁ the
msc:ipmnary m'thamty as mnmmg;wma in the

roferencas cﬁcﬁ:eﬁ 6‘5-1%6 _and 1?&9.1986. ,



 acted t‘an 85 a Baquiry Officet

12+ o Thet Disciplinary. mﬁwﬁi&y ‘thété@fﬁaﬁ

and isma@ the

notice o tha ‘5“:. Pe 3. (applicaﬂt) - app%f
pefore him on 2 3—.‘1%‘7 « The applicent sppeared
on 2634 wssm, am and ceﬂi@d all the polnts ras.sea
by the msci%imw mmority. -"ma applim% 61&
mt giv&a amy bz:iﬁf aﬁm having vu}amit%é the
bmef aai:.‘e,é.@:? e the Encuity . Qﬁiﬁi mx‘o A @h@ﬂa{:m
opy @il the @rdm: da’t:@& 3.3-1-1%‘7 is m’inq ﬁ.le@

| u..ﬁ ammme by 3‘* o mis appnwtma.

K} +

13« Thet in fect, the Dsciplinary Zuthotity
can fot functfon as Buuiry OEfLcer once he decided
to eppoint Bnquiry Officer in the dsciplinery

casise -

144 | ... That the Pnauiry *@-:ﬁffiew gsmvaﬂ’ the.
&argas vwemut persiﬁ ng ﬁh@ @‘Lammams of

detence anéi state wimms&s‘ The Biﬁaipunary

#athority "ahiﬁ. 2 shwmg %:ha agmament; of tha

Enqﬂity @fﬁmr‘s report dated 3@.12.3,%5 .
punished the apmlicaamt vide order ﬂama 30«.3 196‘?.

. Unaer the m:aer damﬂ 30.3.3@8’!, mfz appliicani: was

made o m*l:im mmpuhaﬁily from ﬁ*‘xa sarviog.
A ph@t@smﬁ mpy f:af t*he m:der dabeﬁ 36. .193‘9
amgma ' e' 0 thia a@p‘* ications

is being filed as
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154 That against the order dated 13.5.1987
the applicant preferred an Appeal before the
Director, Postal Servicas, Lucknow hereinafter
referred t as the Appellate Authority. The
sald lppellate Authority also falled to acoapt
the submissions made by the applicant and
illegally upheld the order daeted 13.5.1987
pacssed by the disciplinary authority vida order
dated 29.2.1988., The seld order was received
by the applicant on 17.5.1988 through the Sub.
Divislonal XInspector, Post Officessgggg. A
photostat copy of the order is being filed as
Annexure '#V' to this application.

16. That the /ppellate Authority also

coniirmed the action of the disciplinary authority

to this effect that he can function as an
Bnquiry Officer, Evenafter appointing another
Enquiry Officer in a disciplinary cases. In
CoeCeSp=B.CoAs Rules,1965, 1t 1is provided that
once the disclplinary suthority appointed
Enquiry Officar in Ruletythe Enquiry, who having
completed the whole procerdings and submitted
final report, he is refrained from being the
Enquiry Officar, In fact Sub.Clause 18 of

Rule 14 is applicable when action is proposed
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uader ruie 1% of the C;&»S.-C&:.Aqmw;i%s

as & result of waviction., A photostat copy

of the crder dateq O ‘,\ %7 Jsbeing £iled
— i [

as_Annezure’ ‘JL. ' b ﬂ:.gg application. WE~[3M]’@_&|

17 That none of the charges of articles
proved ,
were/fivemsd agaoinst the applicant through
fair waye. Bs already stated that the whole
Adninistration of Gonda({ Postal) was bent upon
to punish the applicant on the hasls of the
report of Smt, Anjand pevi Srivastave against
the Superintendent Post Offices, Gonda.
In order to protect the position of the
Supsrintendent Post Offices, Gonda, the
spplicant was made the target, thus gross ine

justice has bsen done through out,

18, That the postal euthorities have
illgg‘a}.\ly it short the services of the applicant
by t@t@.xiﬁg bim in mid of ‘the_ service, thus
violated articles 14-16 of the mnstitution of
India. |

19. That the gpplient has exhausted
alternative remedy Ly way of submitting Appeal
and final appellate order has been passed; and



ik

thereafter no othar effective or alternative

remedy avallsble to the ap@limnt;axmpﬁ |

to approadh o this Hon'ble Jiribunal under

ion 19 of the Act ( C.A.T.) inter-site

on the following grounds deposed €0 below.

{a)

vy

CBROUNDS

Becsuse, the inpugned order dated

a@03u3987 passed by the Disf;ii_@liﬂa:y
A t:hoxtity is aerbitrarily, ia.iagala and

without Jurisdiction.

~ Bacausey the appellate suthority has

wrwgfuz,ly ema illegally raﬁasea 0
quash the order dated 30.3.1987. |

aa bwe,eak, 1 as the f’%@lwllafaa Authority have
falled to consider the important and

materizl aspect of the case .that the

Disdplinary Authority canuot function
as An Enquiry Officer. In the eircms-

tances of the case, serious miscarriage

of justice has been ogcasionsd.
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(d) Bacause, from the entire material and
- evidences on the &e@f!ﬂﬁ@'iﬁhaﬁ} been
mﬂﬁaxmv 'pmm& that ﬁi?gﬁéf Ajnang pevi
mﬁﬂa a complaint of her wn volitlon and
thls betng o, the initlation of the

W‘Qamngs are vholly unvarranteds

| {e) Because; in any view of the matter the
{ o ~ appiicant cannot be dharged for having
| ~ shown Sntegrety; lack of devotion of

{£) Becpuse; the & pugned oFders passea by

o | o the Raspondents are mot sustainable in
|  the ayes of law and the punishnent ausrded

‘o the applicant is oo excessive:avéngeful.

 Thereforej the spplicent respeckfully prays
that this Hon'ble Tribunal mey graclously be
plessed tods | 9

a{;e@ 3031987 and 2‘9;-‘;2,@-1933 pasged b/Y th@
raspondants, and to dlrect them to take the
applicant inte servicey

(by to @éss such order and further orders

| as it. méy deem £it and propers
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Intarim Order. e

Detail of renadyie _ '

The spplicant deciaras ﬁha,t:: hé has availed
of rapresentation under relevent sService
Rales.

Matter not pending with any other ourt

or .Auﬂtctiﬁy: - |

The applicant further daclares that the matter
ragardling vhich the application has been made

1s wot pending before any ocourt of law,

or sny suthority or any bench of this

Pribunal.

Particulars of the Indian Postal Order in
respact of application Fee.

1e No.Of ﬁ'\g 1.RP0, OP nv>5a5

l—/<
2+ Name of the lssuing Po0e Hewot Fo. 4ug

3, Date of igsue of the I.PLe 26.9. €&

4, Post 0ffice where payable.  Hd.Post Officea
4 . "~ Allahabad.

petail of Indexe Attadied.

List of Bnclosurost—

1. Photostat wpy 0f aspplication dte3+3.79.
3¢ Meno i0eDP/Mohd.Yasin/Ad-hoo/B82 dt.
255482 , .
3¢ DP/Mohd.Yasin/Ad-hode/B2 Gt.30e3487s
4. RDL/APP17/88/13 Gt. 2ABxLNBBx 2942488,

5. &PlM%\{gm/\/’u \Jc%/ M&lcl 8—7,4, TL‘»I~€7
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VERIFICATION CLAUSEs=

1, Mhd.Yasin Rhan, 8/0 8ri Azim Ullch Khan, sged
about 46 yenrs, xesident of village Handia,Post Charu,
via Bathnam, Basti aa hereby verify that the cntents
of paxas 2 W 13 of the application are true to my
personal knowledge and belief and that I have not

supprassed any material facts.

DatedsMay, ,1983, o @%ﬁém .../Qf - -

Signature of the Applicant.



- <No L ) Page iy
/‘>/ Wyt M% @f% (92

. 3
— JfY‘%T*F 5’?’?& wasy ’;%W W . 97 L
CL R / /co L
N e 2P T

'%W oﬁ%«g’fawaf%?f%y'ﬁﬂ Cdid ':
B 22 ” .

. _ Birrr P~ D &py 77 Th ”)\?}Q}OT/%:L

Rz Sivj‘*/"::v 3 ; i;r ﬁ”a% W@"W—?

N Q,w\%q-ﬁ— W‘ WWW@/@QIJ 7, 4#&97?‘7'.
| 37/7%,%;3' w’?&‘%?% ’?'*‘27'@?“%

@3;’7'—% %‘z‘agrg %’-’W "{@""W

7 ﬂt‘ W 9’”’ d%d/
dig\f ”’)“’

9‘7 C”; % 169%‘ ;

é-z, @?ﬁé}“ﬁ@w' Wit <77 <2'(07 < C’qf&W
| %q %% 5?77?%3?70»5/ = 27 v CROGBZ 2 499‘ W%’?”‘ ‘
| g_’”/ 57 g‘ STIVBE T SRy 7 ¥ e

’297
SO ﬁ?%%aﬁ?@mgji&%c 77 e e

T %Wv?f”-"//*“/
B B T T B ,,&Wg”‘
- ?w/ %77 ?%ﬁfﬁ %&E“WW??OW%/ 5
. —Q;E%?«%*@% T B T DT 7 P
| V}#cﬁ/_:; I “@ZW??‘W\( 5’7’7/5%/%2~.>/3 
7 G G757 BT T 5 a7
3,@2&//7 Eng;g?? DI/@”@‘,{,gW j
- Q %m’f w& /?9;/77%7 = '?

5 s g /

| %mc? *‘W/‘wwa;;i;gﬁ ity /:f]i\// =

| iﬁ ;w:@gj@rw‘%‘f? CoA ﬁf/ wi%;?
@f,

| ‘;\: ”2/7 09% c%‘ (&2, (%7/0;717
| %0/7 N A W%&/ a7 %{{4@7@- m@

ol | L
M@%@;%%%&% 7757 & 7590 %&r%@;

. \ya@f 27 V7 L7 R - 3,.{
BT %Q‘%Jg T 7 T
‘ \@ﬁ A%_y \/WW ’/ /'V/C/é’g'lé ‘—%

Ak A{)\&"‘%Jﬁg

| 'l’\'“b

AN

515"47"@' ‘”’Ti J— ¥
a/“*a‘dé?/w”‘ a0 ,}7.(/_/'32._2 T
| N R '
o o e 7

| 832
e VLS



RN Y
D} o l\x NN7LNLI€E
b g
VA |
o INDIAN PC.iTS AKD TELEGRAPH3 DEPARTMENT
: office of the Supdt. of post offices Bahraich Drie .

}
?
{

Bahraich-271801,

Memo NO:DP/Mohd.Yasin/Ad}.-hoc/az.‘ dated at Bahraich the,® -g'i

¢he undersigned proposes to hold: an enquiry against
ShriMobds .Yasin.¥ail Peon under Rule 14 of the central.
civil services (c:Lass,ificat:Lon,‘,-contpol and appeal) Rules
1965, The su\éstance of the imputations of misconduct or
misbehaviour in respect of which the enquiry is pmposedv
to be held is set out in the enclose
of charge (annexure-I}e A Statement of imputations of
misconduct of misbehaviour in suppart of each article.
of cherge is enclosed (Annexure-II)' A list of documents
py which , and list of witnesses by whom, the article
of charge are proposed to pe sustained are also enclosed

" (Annexure-III & i

24 ~ shri Mohd. vasin ig directed to submit within

10 days of the reciept of. this memoxandum a written
tate whether he

L

statement of his defence and also to 8

' . desires to be heard: in persone

nquiry will be held only.

3. He is informed that an €
har::e as are not admitted

in respect of those articls of ¢
\\ He should, therefore, specially adnit or deny each

article of charyes

oin is further informed that if he
does not subm of defence on a@r '

; before the date specified in para-2 above or does not

' appear in person pefore the inquirying authoxities or

" otherwise fails. or refuse to comply
of rules 14 of. the ccs(cch) Rules ,1965 or the orders /

directions issued in pursuence of the said rule, the
inquirlin; authority may hold the inquiry a.ainst him

Ex~pPartee

4. shri Mohd. ¥a
it written statement

Mohd. Yasin is invited to rule

Se Attention of sri
+) Rulcs 1964

civil services (Conduc
hall bring orf attempt t0

20 ‘of the Central
which no Govte servant s

any political or outside i
rior authority to further his interest. in. respect. of

matters pertainin;., to his ‘service under the Governmente
1£. any representation 1 received on his pehalf £rom

- K

BTt

-

with the provisions :

T P AR

¢
e
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!
1
f
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|
'
t
{
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1
1

a statement of articles

i

i

g

i
¢
!

bring-
nfluence to bear upon any supe

!
;
i
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another person in respect. of any matter dealt with in
these proceedinygs it will be pmmsumed that shri Mohd

Yasin is aware of such'a representéticn and: that it

has been made at his instance and action will pe taken
,agalnst him for violatlon of Rule 20 of the CCS(CodntQ
Rules 1964 '

6. The receipt: of memorandum may be‘écknowlegged.'

5updt.oﬁ/Bcst officef
Bahraich Division
Bahraich-2718@1,

- Copy tosz- .

E /ég;l Mohd,Yasin Mail peon Maskanwa ReSle "TZl/?//
S.0. (Conda) for 1nformatlon. 0V¥y%$9
{ |

ﬂ/\,{&




ANNEXURE =1

STATEMENT OF ARTICLES OF CHARGE FRAMED AGAINST SHRI
MOHD.YASIN MAIL PEON MASKANWA R,5,50 (GONDA) DN,

DISTRICT GONDA,
ARTICLE=I

That the said Sri Mohd, Yasin while functioning

as mall peon Gonda City Post office used. zntluence on

one Smi AnJanl Devi Srlavastava and pursueded her to

send false complaint against Shri Ram .ﬂwaroop j

Srivastava taé then SP@s Gonda Division Gonda ; on
;ccount of his transfer from Gonda Lity post officé to
Bahraich North Sub Division Bahﬁaich; because it was
done by the abové:officgr. The said Sri Yaéin did,yhig

with intention to cause humeliation and harrassament

 to fhé said officer, thereby ifringed rule 3(1) SUb
: . d
.§ Rule (III) of CC& (Conduct) Ryles 1964,

OV\WT o .
cgani- _'(p’zamc{“ |

| ' % ~ Miiperintendent of Post Offices
R : - Babraioh Division




ANNEXURE-II

e

STATMENT OF IMPUTATIUNS OF MISLUNDUCT OR MISBEHAVIOUR

IN SUPPURT UF THE ARTICLES OF CHARGE FRAMED AGAINST
SHRI MOHD, YAS LN MAIL PEON MAS&ANWQ E.S,»SD ‘GONQA}.
ARTICLE-I

{

That the said Sri Mohd,. Ya31n while functioning

as mail Pson G nda C ty Post office was transfarred

" to Bahraich North Sub D zn the interest of service

under SP0s G nda Mamo No.B-?/Genl/Mohd.Yaszn dated

10.7.78, made‘hue and cry against this transfer_and %

went to such an extend that he used influence on Smt
Aﬁjani Devi Srivastava Wko Dre Suresh Chandra
_Srivastéva kharéoopurA(Gon&é) and pursueded hér to
send false and hasalags complaint against Shri Re S”'

Srivastava SPOs G nda with 1ntant10n to humal;ate

and harrass him, Whareas‘during the course of énquiry;

the conduct of Sri R- S oSrivastava § pdt. of Post
offlces Gonda was found above bpard by Sri S,P,
Purwar the then Vigilence officer (I) PMG's office
Luﬁknow, Shri Mohde Yasin Mail peonbéléo in&olved
hiﬁself in mud slinging over the chaiacter of Shri

ReSeSrivastava ta causge much harrassment and humelia=

tion and bringing him (SPQOs) in disreputa on account _

. A
of these false complaints, This fact was admitted by ,

Shri Mohd., Yasin in his W/S dated Je3,79 recorded byr

the Vigilence officer (I) PMG's'office Lucknow, Thus 2
Shri Mohd,

Yasin is rasponslble to carry his vendetﬁg

-

»”

aga;nst his own superior offticer stoopzng as law as

A

possible which is unbecomlng of a Govt. ssrvant ag

required under Rule 3(1) (111) of CLS (Conduct) Rulasf '

1964,

Supermlcndm‘ - . Post Off oes

Bn.lusum Civicion 7
W%&/“‘? ,fz/f

E

1 |



ANNEXURE=ITT.

LIST OF DOtUMENTS BY ‘WHICH THE ARTICLES OF CHARGE

FRAMEU AGAINST SHRI MOHD. YASIN MAIL PEON MASKANAWA
,S.{SU) GON A PHDPUSED 10 BE SUbTAINED.

24

d\/ 3“

)

4

W/S of Smt. Anjanti Devi Srivastava w/o sri
. n I

dre Suresh chandra Srivastévav,Gonda datad

2.3.79 recorded by Sri -SeP.Purwaxr Vigilenca

.Officer—lo

W/SShri Mohd., Yasin Mail dated 3,3.,79 recorded

by Shri SeP.Purwar Vigilence officer (I) PMG's

office Lucknowe

Report of Shri R.S.Srivastava the ‘then SPOs

Gonda Division.

© Letter written by shzi Mohd, Yasin to shri

R.N.Dey PMG UP Ciccle on behalf of Smte Anjani

‘Devi Srivastava,

Lettee from Smt. Anjani Dévi Srivastava -addresses
- ; ,

to PMG UP Circle Copy to.commqnication'Minister

Lucknow,

Anjani Devi Srivastava:dated 89,784

W/)

0<)\

4 VB“P oFm elﬁant of Posl

Letter -addressed to the above person by Smt.

ac{

t Offioes’

Buhrmoh Dmsmn

| Shri Noorx Mdhd. Circle;sééretary‘Nafional'Union

A . s b+ <t



ANNEXURE 1V

LIST OF WITNESSES BY WHOM THE ARTICLES OF CHARGE

FRAMED AGAINST SHRI MDHD. YASIN MAIL PEON MASKANAWA

R,S, SO (GONDA) ARE PROPOSED TO BE SUSTAINED,

. 1. .

24

e

\&  | 4,

3,

Smt, An;anz Dav1 Srlvastava WIO Dre Suresh

Chandra Srlvastava Khargoopur‘Gondag

Sri S.P.Purwar Vigilencs Officer PMG's office

Lucknow,
Sri ReS.Srivastava the then SPOs Gonda Dne

Sri Noor Mohd, Circle Secretary'Nétion Union

class IV'&JPostman up Circle Lucknows'

The dealing official of circle office who

dealt with letters cited in annexure~IIlI,

OJ\RCM ,.,,,w

R{T m , 7 f’ldC,
Supormtendent of Post Offices

Bahramh Dmmon
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U/0 SUPLT.UF PULT LFFICES BareallH Wi, .
BAARALCH=271821 4 S S

Hamo No.UP /iwhd,Yasin/Ad-hec/82 dt. at veuzsich the, 15,1.1987

Whereas an enquiry under rule-14 of CC3(CCA) Rules,!96%

is being helu against 5ri Mehd. Yasin PMail Fesn Haskanawa

Genda, _ o L |
_ "and whereas Sri C.R. Saxena P.M, Bunca whe w2s ap einted
as enguiry wffice in the abava;case.vida.Mema‘Nu.uP/M.Yasin/' '
aghac/82 dt. 11,.,8.82 , has since submitted his repart vide Ne,:

“Enqy./Genl/86 dt. 16.,12486. .

And wherces the undapsigned censiders that umvt,. sefvant
has net se fer been generally guestiuned on a@ll the circumsta-
aces apheering against him in evisence during enquiry for the’
purpese &f enaBling him te explain any such-circumstances. &8s
appearing against him XMXEXPXEXRXERX in evidence as required
under rule~18 ef Sub Hule-T4 of CCS{CCA, Rules,19065,

Now, there fare, the uncersignzd  fixes aneiher date un

'_3.2.87 at Livi, sffice Wahraich at 11... A far helding

further enquiry to give tne uf> an appertunity te explain
the circumstances appelring against him in coeurse ef enguigys

The fullewipy 3re required te atten. the enquiry.as
scheduled. - i : ' : - :

1. 5ri Mohd, Yasin Mail Pesn Maskanawa 1 Genka(5P3),
2, v‘ STl A.joMr.Sinh&, P.M, dallia “)U), S ' “N
'3, 5ri v.A. lias PoA, Mllahabad City (DeAdle. . 3

- Supdt,af Fas fices,.
_—sahrgich bivisien
" Bahraich=-2T1801,.

#

Cepy tﬁ- ' _ . _
de Sfi'Mlhd. Yasin Maii Peen Makssnaws RS (Genda), (5?5),'
- Sri J.M¢o2inha P.M, kallia, ' : '
3. Sri 9.h, Lias P.A, Allahbbzd City.
4, The 5FUs Genda far infermatien & n/a, v
"5,  The Pia UF Cirecle Lucknow wiT.t, Ceds VIG/u</19/82/7

Gt. 24011 '.6&,
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S A . DEFTHERT UF FuaTa
oV G/u 3UFSTWUF Fual oFFICEs UAHnalbd uil,
big 2“h7 : bhHHuiuH-271“U1. :

Hamo do.bP/Hohu YJqln/AU—hLC/BZ Jt.at Uahrulch tha,
s ' 30.3.1907

Shri iohd. Yasin Mail Feon iiaskanawa RS 3U
Gonda was informed viue this offxca memo no. even _ |
dated 25.95.82 thot it was propused Lo proceed agalnst L
him under rule=14 of the Lentral Civil services (
(Classification,lontrol and appeal) Kules,1963 ,on

the bosis of alleyations reprotuced belows

" That the said shri doht, Yasin while
funutlnn:ng as “dll Peon Gonia City Post offlce
usad "influznce on one amb. Anjuni wevi urlvd&tsva
and pursuaded her to send false complaint against
Shri kam 3waroop drivastava the then 3fuUs Londa bLn,
on account of his trencfer from tunda éity Poust
office to Yahrrich lorth aub wn.Uolizreich,because
it s done by the above officer, (he said Uri
Yasin id this with, intention to couse humiliation
and harrassment to the said officer, thereby
‘ . “infringed rule-3(f)sub rule (iii) of CCa(Conduct)
N | _ .

‘ yles,1965,."
. Laaia o VIO

The se¢id syi Hohde Yasin was given an

) opportunity to submit a written statement of his
' defence and lue to stote whethzsr he would like to be
heard in parson within 10 diys  of receipt of the
aforesaid Hemo, failing which the cose would be.
proceeded exparte. The memo was doliversd to the
S official on 25.4.082 but instead of cubmitting any
'5< representation'of defence he requested for supply 15

him the copiec of cocuments listed in Annexure=I111

of, the charye sheet to enable him to submit his

writbenwgta%emenﬁ“wﬁﬁdafcnce vide his apnlicatiun

tacpd 2,0eH2 which w:s receivad in this office on

64024 The cnguiry wuz set up and Lhri C.ll. waxena !

the then Adits cnquiry~11 G/ Pl Ul Circle Luclnow

was appointad as enquiry otfficer o .enquire intu the

charges framed ugainst the said <hri Hohd,e Yasin
vide this office‘iiemo no. even dated 11,8,82, Shri

Joioiinha the then AskUs Gonda :n, wos apnointed as

presenting officer to present the case on behalf of f

“the discipliﬂury authority, Shri a.ie. Lias who was _
o | . . WPJJ .“54”
=

L
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nOﬂlndtLd as Letfence asstte by ihri llehd, Yasin
asuisted the official in hlS defence. <hri C.li.
jaxena conuucted the enquxry from begining to the
end and submitted his enquiry report vide his

letter Ho.lnqu/Genl dated 30, 1).JJ. Un examination

of cnqu1ry_rnpnrt uf the L.U. LL wis ubserved that

the charged official Jhll Hohd, Yaazn was not given
ample opportunity to explain his position’ on certain
paints and. therefore enquiry report was returned

bagk to the enquiry officer vide this office letter

no. even dated 645 . 06 & 179,86 for houlding further

enquiry as the official was to be given an opportunity
to explain his pOSlthﬂ on certain p01nts which were
ageinst him. in course of enquiry.iowever since the gu
did not hold any further enquiry nd retained the case

it was held necessary for the administration of

justiceto gunesasdy fix another date fur holding

furthec enquiry myself inorder to generally questlon

the official on the circumstances appearing against
him in the.evidenco. At this, the cnquiry date was
fixed for 3.2.87 by tha disciplinary authourity himsself

and the charged officiul wus generally gquestioned on

~circumstances appearing against fiim in the evidence.

The deposition of the cherged official was sent to

the P.U., fork submitting a further hrief if desired

by him vide this office letter no. cven dated 3e2e87e
The F.Ue submitted his brief vide his letter No,PHU-1/
82-03 dated 27.2.87,°@ copy of vwhich was sent to the
defence nominge Shri dhah abul Lais P.A, City Allahabad
for submitting his further briazf from his side also
vide this office no. even dated 2,3,87 but instead of
submitting further brief the defence Asstt..dhri shah
Abul Lais in his letber dated 26,3,07 has questioned
the prupriety of calling the charged official on 3.2.8%7
by the Lisca duthurity himself, 1t is tﬁerefore felt

that the defence assti, does not intend to submit any

. further brief anc this ubjectiun has been raised simply

with the view to gain a point for the purpose of any .
future opneal ageifst the order of nunishment imposed
if anye. As such the case i3 being decided on the
basis of the brief already submilted by the defence
hsstt, before the Enquiry offlcer.

In course of Inquiry a number of documents

have been produced us exhibits which have been

Q}W\%}K/{XM o
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(3)

provsd by the witnesses frow the sice of depurtment

in course of their oral svidenca o Uut of these exhdit
in Lk-d-z & =4 amte Anjani vevi has tried to raise
the tansfer of ths SFa 85 4 communal issue which
aphedrs c0 have bean raised in orier to have the |
the transfer of the 3P2 cancelled o yhile in Exe=3=2,
3=3 & u-4 Snt. Anjeni pevi has impressed upon the need
for transfer of the Sl abri Banarasi Lal and Skus

Sri k.9, Srivastava o In EXemimd,i=4 & a9-5 3Imb, AnJanl
pevi hus made certein serious allegations agalnst ari
Rea, Lal drls Gonda relating to .so celled incident
dated 11.6.70 but it is not understood as to why no
complaint was made by Sut. Anjani vevi till 10,7.78
i,e. the date on which the 5P% was relieved from Gonda
and was transferrud by shri Reu, Lal grivastuva 3PUs

Gonua to G.F.Colony (Buhrdlch) in the intergest of

- service. ihu officiul was generally questioned on the

above points by the undp signed un 342,87 but he -

'uenled any knowle uge about these circumsiances o At

gyards his own statement Cx=3=1 in which the oificial
has himself admitted that ame, Anjuni vevi told him
about the incident of 1140473 ani also that he has
wriften complaint addresscd to Svi Keile bey ,PHG ur
Lucknow against 9ri Hede Lal srivastava and airi
Yonarasi Lal 3.u; . fhe u4F3 deposeu that the puxrt of
Exe 5«7 was written by him under duress, fut in view
of the categorical evidence of driudrs Purwar the tnen‘
V.U, this statement of the official ie. Ex=9=T was
written by the OL.F .35 without uny fear and pressures

There appears nu reasuns why a responsible officer

“1ilke V.0. should try to influence the course of

ingquiry in either way, fhe ara. haus failed to ﬁroguue
Jdny convincing evidznos Lo prove that the statement
of 5F5 i.ce EXe=S=-T7 was rucorded under duress o Thus
after generally questivnning the afficial on ¢lnost
all the circumstuncas appedring ugalnst the aPy in
course of Inquiry and after comsidcring his replics,
I fully agrue with the findings of the lnquiry officer
and hold thet tho charges contained in the axticles
of charges-against the uPS stond fully proved for
thye reasons dJdiscussed above as also fox the reasons
discussad by the lnquiry oifices in his Enquiry
raport.

wince .he conduct of the 43 has bean proved

Lo e unbecoming of @ tovi. servant , 1 feel the

A

- —
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’* , the officiul iv not @ fit person to e zetained in
service, Ab the sJme time 1 also feel that the ‘
punishnent uf removal from servise will be too hursh
and will adversely effect the wall being of his
children and wife st Lhis staye. I, thercfore,
consiuer thut the punishaent of compulsory retirement
of the officlal from service would meet the ends of
justice. | '

1, HePo Tewaxi, Supdteof Fost offices Bahraich
Uivision ', therefore, award on the 9Ps ShrivMobd.Yasﬁb
Group-l Maskanawa (Gonda) the punishment of '
campulsory retirement from Service with immediate 3
effect, ‘ ' '

e

{ M
&Gl JUF PUST UFFICES,
Skl ICH U 1V1GIUN
HalidalCH=2T1 801,

Capy :.7
1e 9ri Mohd, Yasin Mail Veon Maskanawa RS (Gonda)

) gyt eyt Eanquiry rpurt Sl Y B0,
2. The Supdt.of Fost afficns Gonda Division for
information & n/a. '
o _ 3e The P.F. of the official,
4, ilhe Postmaster Gonda HelUs . ) (,]ﬁ(_”’/
5. “The Vi1G Ui Circle Lucknowe : %@ M V
c ' ) . ‘s '[
5 _ 6o - The L. file of the official, (;L\ . '
‘ Te u/C, |

80 ;ipare, ) ] QM
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OFFICE CF THE DIRECTCR POSTAL“SERVICES

LUCK.NOW REGION, LUCKNOW=-226007 .,
'{,?ﬁ;j,ﬁ:gwwﬁ?/ Memo HC e RDL/APP-17/88/13  dated at Lws Feb 29,1988
o) " .phis is the appesl cated 13.5.87 from shri Mohd
e yasin Ex Mail peon. Maskanwa RS S0 (Gonda) preferred against
the penalty-of'campulsory retirementaimposed upon him
S A under SPOS Bahraich pivision memo NO. DP/Mohd/Yasin/Ad-hoc/
g fv%f{’ 82 dated 30.3.87.vrheAappeal is not time-barred. -
Lol A & o c R . o : '
1/ A 24 (i) 1t is alleged that the appellant while working

as Mail peon Gonda Ccity TS0 was transferred to Bahraich
yorth sub Dn. by shri R.Se.Srivastava, the then SPOS
gonda Dpivision which made him agzinst the szid officer
and‘tonsequently he mane ged several complaints being
lodged against gri grivastava in connivance with one
smt anjeni nevi. grivastava {n a bid to mud slinging over
the character of shri R.s.srivaﬁtava.'nuring the course
of Ve0e level inguiry into the allegations sgainst the
- said sri srivastava it was established that the appellant
was respousibie for carrying his vendette against his own
superick officer stooping as low as possible,which was
unbecoming of a government - servant as also an infringement
of Rule 3(1) {i11) of CCS (conduct) Rules 1964, ' '
‘ '(ii)‘since“shri Re§.Srivactava SPOS gonda Divn
o was a parkty to the casé, spos Bahraich pivision was -
X ‘ \ appointed the ad-hoc gisciplinaly authority to initiate
; gisciplinary proceedings against &he appellant on above
chalgess accordingly a memo O £ charges u/r 14 of CGS
(cca) Rules 1965 was issued to the appeilant under SPOS
. pahraich memo NO, pp/Mohd yasin/Ad-hoc/82 dated 25,582
and vide memo no, even dated 118482 £re CReSaxens ASFOS "~
Enquiry II pMG! s office Lucknow was appointed as E<O.

(1ii) The Z.0. submitted his enqulry report on
30.12.85 with @ finding that the chalges levelled against
the appellant stand proved. The disciplinary authority P
(sP0s pahraich) nhoiding that the appellant wgs not given
_ample opportunity by the E.0. to explain the circumstances
appearing,against*the;appellant . guring the course of
enquiry, himself held inquiry on 3.2.,87 and questioned
the zppellant on the points which were found against,him
and also called for additional brief from P«Oe and
DohAs The deience agsistant did not submit any additional
_brief, The SFOS pahraich atter a careful consideration
"on the mewo of charges and records of enquiry»held the .
 charges proved against the aprellant and therefore,
'1'imposed'the penalty appealed against.

3. _ 1 have gone through the appeal and all other
relevant. reports files etc. 1 would like to discuss the
" salient arguments put forth by the appellant in his

'~ appeal as unders. : '

(i) The plea that disciplinary suthority has
acted gimultanecusly @5 Eele without sanctity of any
provision in cCcs{ccAa) Rules with a view to £111 up the
gzp is not convincing and tenable as records of the
proceedings clezrly show that the diseciplinary authority

éyy% had rightly remitted the caseé pack to E.Ce EOT examinatiom
of appellant on certazin points and when the E«O. did not

CL)&"gL, comply with the directions the disciplinary authority #€

%/r itse)f resorted to hold further inguicye Morcover XX

: sciplinary authority is not debarred from acting as
enguir§ing suthority under ccs (cen) Rules 1565,

Aiﬁ
\ (ii) The plea‘of the appellant about ;
/ R et
cont;aﬂictory opinion of disciplinary authority on the
,?ﬁ?ﬂi5¥;£epﬁﬁf1istal§q not tenable as tne disciplinary
| ¥i olding that ample opportunity was not
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w,; given to sppellant £0'explain his circumstances, had
never expressed its opinion about the charges.

(iii) The argument that-all the three basic
documents viz. the complaints of smt. Krishna Kumari ,
were false and bogus and procureéd by Sri R.S.Lal is not
tenable. No doubt, the documents could not be testified .
by the complainant gmt Krishna Kumari during the cocurse
By xxy of inguiry due to her death but the same have
duly been testified by other witnesses as suchtheir 1
genuineness cannot be doubted, The contention of the .
appellant that these complaints contained allegations
ajainst the dlsciplinary authority which were criminal
in nature not requiring departmental action is not - -

“tenable, Since the: complaints conteained sericus allega=
tions against the appeliant involving moral turpitude,
and misconduct, the spos gonda was perfectly right to
get them inquired -inte departmentally and take depart-
mer:tal action against the appellant. D A

(iv) The plea advanced by the appellant with
regard to falseness of Ex S-18 does not appear to be
convinecing. This is a preliminary inquiry rerort of
5POs conda Division made to the p.li.G. and to say that -

‘ it was never presented before the V.. on 2.3.79 ané
3.3.79 does not appear to be ased on facts rether the
\‘ contention of the appellant is presumptive and
unsubstantiated and therefore does ot carry weight.

(v) The argument that all the complaints against
* the appellant were bogus and manipulated by $ri Banarsi
Lal IPCs on the instance of sSpos Gonda Dn. is baseless-ugg- .
snd the pleas: advanced in support of this argument are '
not tenable, - o : ‘

_ (vi) The zrgument that the prosecution could
A not produce any independent witness from public rather
e . the witnesses produced by prosecution were the subordi-
‘nates of the Supdt of post Offices Gonda is not :
convincing. The primary object of producing wituess is
to testify the documentary or other evidence on record
which has rightly been done in this case snd hence the
plea is found unconvincing. -

4, on the bagis of the discussions in para 3 above
{t has been found that the appellant stocped to the
lowest level of misconduct, attempted to malign the
character of his superior and thus acted in a manner
which was totally unbecoming of any government seIvant,
He deserved exemplary penalty in the larger interest
of discipline and good conduct in Government offices,
1t find that the appellant has earned the penalty which

- . nhe deserved and, therefore, there does not appeal any

justification to intertere in the crder already issued
against him. - .

5e ' In view of the above, I, hereby reject the '

abpeal and confirm the pem alty already imposed on the
appellant vide Sros Bahraich memo referred to above.

. ‘ D ¢ S

e QNYEA :

ﬂbA :(//4 ( g P.singh ) . -

' ' < L//'Director rostal Serviceg’ '

, L/l;,/pucknow Region, Lucknow .

Copy tos- Co . A - )

1. Official concerned. = . —. . ‘Cﬁ;LAV”’/J

‘2«33 spos gonda
4~53 Office copy.




M (
op -1 RyRy

| blle ki% 2b bbB B b3 bik ) ikb) B kb hikkje 2k bR .
L ‘ | bR b RREIDE A
‘gaue b biseh B8 p k2 BRbLE | Ak b b xge m:&fx g2l gmz 2 %) LD 2kl

Lebp 1D bfE b | bieok W8 Pk % B2 ghguo &b_fa mgbg, e wefh o P JEJ 11: e LR

hl.I:E

20elb} bbb tzi‘g’ Bt Lk k) g_me B ls» w@_xs Pk bieoh 9P s Rleblk b 02
T
, | 2% RlER Ik p22k Bk i LR%J b kIR 1bkRiklE &
Pk 0ER 1k (be) ©b bih & b2 3h 2k & 168} Rieple bE |1k bR rabih B l2Ek bl §
B BhEB 1R 2t mgm kbelb bk ft habal B2 IBR & BEJIR 18IRS 2b% IR 2% IDBRE
Ibbie 216 E1op kb-ble ‘)b RBD 1bD Y B e 1B 3 REK kh-fkplh Dhojeah
RBE 2l kib (2kk) LBIR 1hD kb3 L 1pk) B 2k RIEE (2% Dl 22 [Pkl RIBIRXR
kbl M bR btk B2 ED LRhBIBIK L& BIBE b 3 klek bk Shible 2l 2k 12208 %
. bybls 2IBRIDERARIR 2b kb (g tbble 2 B3k i bRiblke 2% 2121032 bhie |RhIRIDIK I £
5 MIBR Ed blkh lbblk ke & ek 22 2lE LRDLY ‘Dipk Rlekh (olkd b3k}
 hebPek (L16E2) b ehoghils (D21kare) kbtlbls kiejkh ED BklpE2kD hb-zlhb_; ‘kb
2klkd 2l (2pEBR Bikk) bbbl '(mre;,}m) khebll B2l 2IBD klosh WA ) ; lﬁl:
| 2y Bk 2 %“’:;* by (Liek) Ehikife Dih2[ikbie 24 bhY (1einp2h) g_mgfgyﬂ ;; ' T
_ | £ '
- VWM W = ' )
2 9(75 s q ' . S
e ; \ ,EQ N
L " D2 kphb Bh ene B2 g (mwi) lo2k B8 £ 3 D & .
Je D g -
' N w T
oo ol / b ' : ‘“’_\’)dﬁ(a)
=R oy | 4 eée“g §
‘ ' r ~, f o .-ﬁ. |
‘:- Cﬁ"““""lf)w‘/ﬂm W&H Mn V\ y e 71 p2 N % 53
. H] . D ' ]
NS YL VEOL ool T E L B g8
zagemg 1 . % é
2lebik[izle S~ Lo IM N %, 3:)6

2:1bible
121kR)K[isLe




T

IN THE CENTAAL ADMINISIRATIVE TRIBUNAL ADUIFIUNAL BENCH

AT ALLAHABAD.

HARREKF .

CIVIL MISC. APPLICATION HC.

" On behalf of the respondents,

IN

OF 1988,

.0 ¢ ® 0 0

REG ISTRAT TGN NO.697 OB 1968.

-

Mohd, Yasin ¥han
VSe
The Union of India

‘and othersy

To

‘The Hon'ble the Vice-Chairmen and His other

- The humble petition of the aboveramed applicants

most respectfully Showethi=

1. That the full facts have been set out in the

.9 ¢ 00

e e O s 00 v @

accompanying counter affidsvit,

2. 4 That it isnecessery in the interest of justice

that the reliefs sought by the applicent in his s*oresaid

zpplication my kindly be re jected,

10 A

Applicants,

Applicart.

Regpondents,




—‘:-7Q

(2)

_ERAYER

It is, therefore, most respectfully prayed that
this Hon'hble Tribunal may b@lpl@ased to alléw this applicatio
and reject thé};eliefs sought by the applicant in his
aforesaid applicetion.

And/br be further pleased to pass such other
apd further,order which this an'ble Tribunalﬂay deem fit

and proper under the circumstances of the case,

DT /=

{ K.Co SINHA ),
Addl, Standing Counsel,
Central Government.
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IN THE CANIRAL ADMINISTRATIVE TRIBUNAL &DDIT IONAL BaNCH

AT ALIAHABAD .

TR EEARatRARY

COUNTER AFFIDAVIT

IN
REG ISTRATION NO.697 OF 1988,

Mohd. Yasin Khan ' esseveresnneraes  Applicant.
VS,

The Union of india

an@ 6thers.

YRR ii@SQOndﬁntS.

' ' L, R —
Affidavit of shri R & .C/,.,?{;u
' i {

agad aboutfﬂf/Qears son of

shri DR/7 /N b s~ &74» =

(Depbnent)

I, the deponent abovenamed do hereby solemhly affirm

and state on oath as unders=

| , S
1. That the deponent is posted as Qkﬂbd% b@-ﬁﬂﬁ

Cn i Z}u./ - and is authorised to file

this counter affidavit on behalf of the respondents and as




el

»
¥ ?‘\\‘/ MD
-
(2)
such he is fully sccusinted with the fscts of the case
deposad to hkelow,
2. - That the contents of the application filed
py the petitioner have been read over by this deponent
and he has fully understood them apd is in a position to
reply the sauwe,
- 3e That before giving parawise regly to the

application it is necessary to give certain facts which

may assist this Hon'ble Tribumal in deciding the controvers-

-gsies involved in the present case,

4, That the applicant wasworking as Mail Peon Gonde
city in the year 1979, Before it he has also worked in
e Khargupur Post-office, ithile the sopplicant was working
= . ' » | S
. in Gobda city, & complaint from Smt. Krishns Kumari

resident of Khargupur was received in the ofiice of the

answering respondent with the allegation that the

spplicant while working at Khargupur esteblished illicite
relations wirh Smt. Anjani Srivastava (widow)
daughter-in-lsw of Smt. Krishns Kumari Srivastava and too

£L4;‘§![ﬂ& ' away the domestic property viz.Radic, Table fan, Sewing
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(3)

Machine with Smt. Anjani Srivastava. This complaint was
encuired into by the then‘Sybeivisimnal Inspector

Shri Baparasi 1al who established the allegations to be
txue; Therasfore, the applicant was traﬁsferred\t@
Bzhrzich Central Sub-Divisiqn, Bahra ich and he was relieva-

-ed on 18-7-1978 for Bahraich. The applicant made several

efforts to get the transier cancelled but he could not.

succeed in it. Therefore, he started lodging complaint

against Shri R.S.Srivestava, the then Superintendent of

Post Oﬁfices,.Gmnda Division on bEhalﬁ‘oﬁ Smt, Anjani Dev
who was updgr his inﬂluenge. Smt, Aﬁjani Davi had
alleged that Shri R.S.Lﬁl,‘Supéxihtendent of Post-of fices
Gonda Division wanted éo establish illeg&l relation with
he: like husband.and wife, ?hese ¢0mplainms were enquir
by Shri S.P.Purwsr V.0, 0/0 the Postmaster Gemeral,

U.P. Circle,.Luéknow who‘conducted.the enguiry with the
résult that tﬁe_allegations levelled against Shri R,.S,.Ig
could nétbebestablisbed. During the course of enguiry

the applicant also admitted before the V.0. that these

complavi.nt‘s were lgégad by him on behalf of Smt.Anjani
Devi‘and that he msy be pardoned. As the applicant
had.the COle&ints w;th intention to cause humilation
harassmént tq the Divisional Superintendent by mud

slinging on the charscter of the Superintendent of
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(4)

Post-offices which was an act of unbecoming on the

- part of the conduct of government servant namely the

applicang. & charge-sh@et un@ervRule 14 of the Central.
Civil Sérvicas(Classiﬁication; C;ntrol &.Appeal) Rules,
1965 wés issued vide memo no.DP/Mohd Yasin/Adhoc/82 dated
25-5-1982.. The Superintendent of Post-offices , Bshraich
Division was appqinted.as Ad hoc Diséiplin&ry auﬁhority
sincé Sh:i R.ﬁ.Srivastava.'Superintendgnt of Fost-offices,
was a party in the case, The,above mentioned charge sheet
wis finalised by the Superintendent‘of PQSt—offiées,
Bahraich (sd hoc Disciplinary authérity) vide memo No,DR/
Mohd. Yasin/Adhoc/82 dated 30-~3-1987 and the applicant was

ordered to be retired cofpulsorily from government service,

The plaintiff submitted an apreal against the above
order to the Director Postal Services, Lucknow Region,
Lucknow who after evaminstion of rzcord and case full

consideration of all asp2cts of the case upheld the

'f penalty already imposed by the disciplipary authority

under his office memo NoROL/APP-17/88/13 dzted 29-2-1988,
Hence the applicant'has'filad the present application

fore this Hon'ble Tribunal.
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5 That the contents of paragreph nos.i, 2, 3, 4,ard
5 of the application being matters of record, need no

comme nts,

6. That the first sentence oﬁ paragraph no.6.1
of the applications a;e admitted, rest is not admitted,
The work of the aéplicant was not satisfacéory. The

applicant was inVolved‘in>immoral acﬁivities'whiph wa s

ageinst the conduct rules, Therefore, he waschsrge-sheeted

and punished,

7. That the contents of paragraph no.6.2 of the
application are not admitted. The applicant was transferred

to Central Sub-Division, Bahraich in the year 1978 when

I3

~ Bahreich revenue District was under Gonda Postal Division,

Bebraich district was bifurcated into Bahraich Postal

Division with effect from 1-11-1980.

8. That the contents of paragraph no.6.3 of the

applicetion are not admitted, The applicant was transferred

to Bahraich Centrsl Sub-Division on administrative ground

on receipt of serious compleints ageinst him which involved
his corduct, &s the applicant did not join, there a long

time he was @gain transferred and posted as Mail Peon Mgskanwa
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R.5, P,0, Gonda Division.

9. That the cohtents of psragraph no.6,4 of the

application are not admitted, 8&mt., Krishma Kumer who had
lodged complsint against the applicant was not at all rela—
~ted with the then Superintendent of Pozt-offices

Shri R.S.5rivastava, The applicant was transferred to

* Bashraich Central Sub~Division only due to the reason that

3llegations levelled against him by Smt. Krishma HXumsr
inher complaint was found fully proved against the

applicant,

10. . That the contents of paragriph no,6.5 of the

application asre not admitted, Smt, Anjani Devi,

daughter-in-law. of Smt, Krishna Xumari was living with

the applicant as his kept wife, Therefore, the applicant

himself lodged complaint against the Superintendent of
Post-offices, Gonds Division on behalf of Smt.Anjani Deyi
with the allggation,that 3hyi R,S;SriVastava wanted te
establish relation with smt, Anjani Devi like a kept wife,
This complaint was enquired by Shri S.P , Purwar Vigilance

Cfficer 0/0 the Postmaster General, U.P, Circle, Lucknow.
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During the course of enquiry the applicant himself admitted

that the complaints were lodged by him on behalf of

Smt. Anjani Devi and thet he may be excused for it,

11, That the contehts of paragraph no.6.6 of the
application are not admitted, The staterment of the
applicant was not recorded under duress, The applicant

has gilven statement at his own accord,

'12. That the contehts of paragraph no.6.7'ef the

applicetion are not admitted, 2As the allegation levelled

2gainst the plaintiff involved his conduct and character,

therefore, dharge-sheet under rule 14 of the Central
Civil Services (Classification, Control & Appeal) Rules, 1965

vias served on him,

13, That the contents of paregraph no.6.8 of the

’f@ application are not admitted, The epplicant was served with

| the memo Of charges under rule 14 of the Central Civil

Sérvices (Classification, Control & Appeals) Rules, 1965
vide SPOs Bahrsich memo No.DP/Mohd.Yasin/adhoc/82 dated

25-5=-1982, The epplicint denied the charges leveliled
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zgainst him. Therefore, epquiry ofﬁicer was appointed
and on copélusion Qf anquiry the disciplinary authority
i€, Superintendgnt of Postuoiﬁic@s. Béhraich Division
awarded punishmgnt of compulsory retirgment on the
a@piicant. Therefore, question of frustration of actioen
taken by the Superintendent of POSt-Q££i¢e§ » Gohda

by tpansferring tha applicant'te_first to Bahraich

Central Sub-Division and afterwards to Moskanwa R,S.

Post-off ice does not arise,

14, That the contents of paragraph no,6.9 of the

application need no comunents,

15, Tbat the c¢ntents of paragfaph no.§.10

of the application are not admittéd. Under the rules
before start of enqu;ry the Qresenting Officer can submit
app;iCat;an to the encguiry Officer for inclusion of certa:

documents snd witnesses which can be permitted by the

| Enguiry Officer for which the Enquiry Officer is also

competent to order so under the rules,

164 That the contents of paragraph no.6.11 of the
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application reed no comments,

17, That the conteénts of paragraph no.6.12

of the applicatimn are not admitteds The discipkinary

authority is mot debarred from acting as Enquiry
Authority under the Central Civil Services (Classificstion,

-

Control & Appeals) Rules, 1965,

18, | That the contents of paragraph no.6.13

of the application are pot‘admitted. The Enqui;y Of ficer
had submitt@d his enguiry report after proéer evamination
of all the documents and witn@sses and proved thecharges.

The Disciplihary Authority also passedthe punishment

sorder after careful examination of document, statement

(S
i

19. That the contents of paragraph no,6,15

éf the application are not admitted. ‘The s ppeal as
submittedvby the applicant‘was.rejecteqvby the Director
_ Postal Services,Lucknow Regigp, Lucknow, the appellate
authority and oréer of the‘disciplinary authority'
wasvupheld by him after thorough study of the ground

giveb by the applicant in his appeal ard other prosecution
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20 | That'the contents of pPEragraph n§.6,16

of the spplication are not admitted, The.éctipn taken
by.the disciplina:y authority‘for_further clafifyihg
certain points correct under Central Civil Services
(Classification, Control g Appeals) Rules, 1965,

t

21, That the contents of paragraph no.6.17

~of the application are not admitted, The punishment

order of compulsory retirement was issued on 31-3-1987

after thorough enquiry giving as opportunity to the

applicant to explain his position, as necessary,

22, That the contents of paragraph no.6.18

of the applicstion are not admitted. The punishment
order of compuléory retiremeqt has ﬁeen issued’bgvthe
disciplinsry authorfty after finding the charges proved
levelled against the applicant, Therefore, there is no

violations of Articles 14 ard 16 of the Constitution,

23. That the contents_of paragraph no.6.,19 ofthe

application are not admitted, The applicant would have
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smeittgd this petition to the Qresident of India (P &T
Board) before f£iling the applimation before this Hon'ble
Tribgnal. Thus the appligant has not exhausted all the
departmental ehaﬁé&&wl cha nnels‘ of appea . The present
application of the petitionmer is liable to be dismissed on

this ground alone,

24, | Thaﬁ none of the grounds taken.by the petitioner
are sustainable in the eyes of‘law. In view ?f the

facts and circumstances, mentioned in the éarlier paras of
thié counter affidavit, the petiti@ner has £ziled to me ke
but any case for inter ference by this Hon'ble Tribunal

and the présent application being wholly devoid ofmerit,

is lizbleto be dismissed @With costs,

25, That in reply to the contents of psragraph
no.7 of the applicatibn it is submitted that in view of the
reply already furnished in the earlier paras of this

counter affidavit, the petitiomer is not entitled te any

of the reliefs sought by him in the para under reply..

26, That the contents of paragraph'nos;B, 9, 10, 11
andl2 of the application peing matters of record, need

no commentsy
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That @he contents of paragraph nos.1l, 2 and 3 of this
afﬁidavit-are @rue to my pgrson&l knowledge; those of
paras Nnos,.4, 5{ 6 7, 8, 9, 10, 11,A12, 13, 14, 15, 186,
17, 15, ;9, 20( 2;, 22 , 23(partly), and 26 of this
aﬁﬁidavit are based}on.perusa; of :acord; thoée of
peragraph nos,23(partly), 24 and 28 of this affidavit

are based on legal advice; which I believe tQ b2 true
that no part of it is false and néthingvmaterial has bheen

concsaled,

SO HELP ME GUD,

I, D.S5.Chaubey, Clerk to Shri K.C.5inhs, Additiom=1l
Standing Counsel, Central Government, High Court, 4114,
do hereby declare that the person meking this affidavit

and alleging himself to be Shri is known

J S0 oo 060020 000

’ (CLERK)

to m personzlly.
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2 9

| [t
Q\chlemnly affirmed before me on this % }j
ANOCF— e
doy of Sopsemmser, 1988 at
"

is identified by the Clerk.

AM,/P.M, by the deporent who

1 have satisiied myself by ewsmining the deporent

thzt he understands thecontents of this affidavit which

has been read oyer and evplained to him.

OATH COMMISSIONSR 3
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~IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
Additional Bench at ALLAHABAD.

$REXE

REJOINDER REPLY

On behalf of Mohd Yesin Khan -"’- - - = Applicant. .
IN |
' Registration No., B9 697 of 1988.
Veréus

Union of India end othergs = = - - = = Respondents.

-2

Te That I am the applicent in the above noted
case snd as such fully conversant with the facts

dep‘osed to below.

2s That the applicant has read over the contentsm
PR of the counter affidavit filed by the opposite party
No.2 of the application and as such. I am in a position
’/ .

to give parawise reply to the same.

/’ o G Jx}. That the contents of paras 1 and 2 of the
N .

N
{k/ @/g/\c/@ counter affidavit call for no comments.

2 C |
ﬂ\t\ﬂ 4, Thatt  the averments of para 3 of the coun
call for no reply. It is however, stated that the fa¢
have been distorted.

/ 5e That in reply to the para &4 of the same C.A
’ it is submitted that the allegation regarding the

alleged theft are wholly false, It is further pointed

out that the allegation nf the thare ...




Bso

been proved, cannot have bearence and revelance in
respect of the’controversy in question, as alrealy
disclosed in the application, the disclosure of .
correct facts against Shri R.S.Lal Srivastva the then
Superintendent Post Offices, Gonda resulted in creating
annoyance on the part of the postal axithorities and

the applicant was falsely implicated for the same., It

is further pointed out that the applic ant agrieved
against the order of his trensfer was within his rights
to prefer appeal, |

6. That the contents of para 5 of the counter
affidavit need no reply.

7e That the averments mede in para 6 of the counter
are not aimitted snd the averments maie in para 6 (i) of

the main application are re-asserted.

8. That the contents of paragraph 7 of the counter
are not aimitted, It is further stated that the back
ground of the trensfer of the spplicant was the slleged ’
complaint against him and not due to bifumation of the
postal division Gonda as alleged. |

9. That the contents of para 8 of the counter it
is stated that the averments made in para 6 (iii) of

the main epplication are correct, the same are re~-assertes

10, That in reply to the contents of para 9 of the
counter it is stated that the applicant hal reliably

leamt that smt. Krisma Kumgrd is rélat@d t ij /M
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Srivastava the then Superintendent of Post Office, Gonda.
fhe denial of the facts in the counter on the basis of
record itself shows that the denlal oi facts is not at

all welfounded, It is furthér' stated the allegation mede
.in the ccmplaint were without eny foundation. The everments
made in pera 6 (iv) of the main application are re-asserted.

11 . .That the averments made in para 10 of the counter
are denied. It is obsolutely wrong to allege that Smt.
Anjani Devi wes living as a kept wife of the applicant .
That in view of the facts that the matter was brought

to light geinst the then S.P.0,, Gonda, the postal autho-
ritges got annoyed and prejudiced sgainst the applicant

and so calie.d enquiry was just en empty formslity'. The
alleged admission of the applicaht does not affect the merit

of the case.

12  That the averments mede in para 11 of the counter
are not aimitted and those contents of pareb (vi) of the

main applécation are re—-asserted.

13 That the contents of paral2 of the counter

affidavit are not admitted end those contents of para
6 (vii) of the mein application are re-asserted.

14 That the averments mede in para 13 of the counter
‘are not admitted end contents of para 6 (viii) of the

main application are re-asserted.

15 That the contents of para 14 of the counter

call for no reply.
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16. That the averments made in para 15 of the

counter affidavit are baséd on misconception of law
r ‘and detailed replj will be given at the time of final
| hearing, The averments made in para 6 (x) of the main

application are re-asserted.

17 That the contents of pera 16 of the»gounter

' pneed no comment.

18. That the everments made in para 17 of the
counter are not sdmitted. The said avermenis are
based on misconception of law and detailed reply will
be given at the time of argument. The averments mede

« | in para 6 (xii) of the main appliCatien'are re-asserted

19. That the averments mede in para 18 of the
counter are not admitted end those contents of para

6 (xiii) of the main application are re-asserted.

20, That the averments mede in para 19 oI the
counter are not admitted and those contents of para

6 (xv) are re-asserted of the main application.

- ' 21 That the averments mede in the para 20 of
the counter are not admitted and those contents of

para 6 (xvi)vare re-asserted of the épplication.

22 ' That the averments made in para 21 of the
counter are not admitted. It is pertinent to mention
here that the applicant was actually relieved on

9.4,87 after noon. The averments made in para 6 (xvii

of the main application are re-asserted.:-
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23 That the averments male in para 22 of the
counter are not admitted and those contents of para

16 (xviii) of the main spplication ere re-ssserted.

24, That the averments made in para 23 of the
counter are not aimitted. It is submitted that it
" yas not at sll obligatory to have prefered further
appeal. ‘I‘heAapplication before this Hon'ble Tribunal
is perfectly valid end the averments mede to the
contrary are wrong and being xxmk based on mis-

+ conception of law.

25, That the averments made in para 24 of the
counter are emphatically denied, The application
has merits end the grounds raised therein are |
mainteinable, The spplication is likely to be
al'lowedQ |

26,  That the averments made in para 25 of the
counter are denied, and it is further submitted

that the applicent is entitled for the reliefs
Prayed for.

27. That the contents of para 26 of the

counter call for no reply.

VERIFICATION CLAUSE.

I, Mohd Yesin Khen s/o Shri Azim Ullsh

/ Khan aged about 46 years resident of Village-
ot St - " o
"l “{%&’ Ko Handia, Post Charu, via Babhnen Basti do hereby

verify that the contents of parss 1 to 27 of the
TOA)’(M(V !

Reatin g ; . B
|i1n|imfr ﬁ"e true to my personal knowledge and

e e om0
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1,

Before Central Administrative Tnbunal |

Addltlozal Bench Allahabad
Registration No. ... . . ..of 19 éydy

District

Sl PR, }/ 25 fhby .. ... Applicant

RSUS

/)7( ’0’97 O&Q MW Respondents

l/w/ Eupdt P@st

@omanwmon,..........

Cerdr-271001

in the above matter hereby appomt and retam

SHRI KRISHNA CHANDRA SINHA, Advocate High Court (247 4 aéa

to appear, act and plead for mejus in the above matter and to conduct/ prosecute and
defend the same in all interlocutory or miscellaneous proceedings connected with the same
or with any decree or order passed therein, appﬂals and or other proceedings therefron
and also in proceedings for review of judgment and for leave to appeal to Suprem Court and
to obtain return of any documents filed therin, or recejve aiy moasy which may be payable
to me/us.

2 I/We futher authorlse him to appoint and [nstruct any other legal practitioner
authorising him to exercise the powers and authormes hereby conferred upon the Advocate
whenever he may think fit to do so.

3. 1/We¢ hereby authorised him/theff on my/our behalf to entsr into a compromise

in the above matter, to execute any decree order therein, to appeal from any ‘decree/order
therein and to appeal. to act, add to.plead in such appeal Or in any appeal preferred by
any other party from any decree/order therein.,

"~ 4. I/WE€ agree that if/we fail to pay the fees agreed upon or to give due instruction at

\all stages he/they is/are at liberty to retire from the case and recover all amounts due to

him/them and retain all my/our monies till such are paid.

5. And I/We, the undersigned do hereby agree to ratify and confirm all acts done by
the Advocate or his substitute in the matter as my own acts, as if done by me/fus to all
intents and purposes.

Executed by me/us this b?@ .@/ day oyﬂ'r\_& 19 CQ(/Q at @4@/@

—nAh
@fﬁm
: Gonda, Dlgmo

Si
have/mgneg; ondz, '} ]

Executant/s are personally known to me he has/they beforeme

Satisfied as to the identity of executant/s signature/s.
(where the executant/s is/are illiterate blind or unaquainted with the- language of

vakalat)
Certified that the content were explained to the executant/s in my presence
111 VO the language known to him/them who appear/s perfectly to understand
the same and has/have sxgned in my presence. '
e .- - Accepted
K. C. SINHA
} "~ Advocate

Additional Standing Counsel
Central Government
High.Court-Allahabad
Counsel for A plicant/Respondents
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IN THE CENTRAL ABMNINISTRATIVE TRIBUK AL‘
LUCKNOW BENCH 3 LUCKNOW

Opp. Residency Gandhi Bhavan, Lucknow.

Ko. CAT/CE/LKO/JUDL/ 7:7‘3"7g/‘7?—~7'\(*‘““
RLGISTRATICK KO 697 Z?g @?W

’ 4

__..,_..._%j_)f‘ﬁ \[/Q/)WI Kﬁ(}//’b ‘ ] .‘ 3 A;pplica'n@

' ._.,;.__mu’"‘.{lil‘il’l, : “ 9"’0//’{“ éG/A‘@ _ _,'_l ’Respondents,

Pish - Jzﬁzl)

,{:w?“%gsse take notice that the applicant akove name@ ‘has

: /,/pfé"eﬂ\e wan application a copy ' ther_eof is enclosed
VN herevu NG

_‘_ch has een registred in this Tribunal and the

! fixed 0? 7 day of /n/(‘f”]'/ /ﬁ?”for ﬁ-"”“””[ .-
"’ . . . v {/ . .

by ¢ some one duly authorlsed to Act and pleaci‘ on your behdlf in |
the said apleCailon, it will fe heard and decided in YOLr absence.
Given under my hand and the seal of the Tribunal thlS ] S/h

day of M_v o Al'))"/g" 198 2

For Deputy R gls

M,Panda./
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Tl . _.;/ ) fMA /I,L///&/ r-fy /} \ )

j /’é@ C—Z)/L,&\ | /4 @Z—/z{/’
VAKALATNAMA ~ 'y

Gt

In t/he High Court of Judicature at Allahabad

SITTING AT LUCKNOW

[F-21-S-92—

ﬁ/() M V22209
/
VERSUS

l/m/anmﬂ Z f//m%fdg

PR, W,

- AR A NN Aan mA
S AR AR AAA A OIS A A T DA A

Z%f?]jA No 7Q? C;E) ‘wm<9‘2,/. g

I/We the undcrsxgncd do hcrcby nominate and appoint Shri PRASHANT CHANDRA
Ve e

,Ca n-zrﬂ/ Mmaaa/ @_ri\r\m‘ﬂ" s [ . Advocate. to

X | Ziweaey

be cqunsel in the above matter, and for me/ us and on my/our behalf to appear, plead, act and
answer in the above Court or any Appellate Court or any Court to which the business is transferred
in tle above matter, and to sign and file petitions, statements, accounts, exhibits, compromises or
other dcciiments whatsoever, in connection with the said matter arising therefrom, and also to
apply for and receive all documents or copies of documents, dipositions, etc. etc, and to apply for
issue of summons and other writs or subpoena and to apply for and get issued any arrest, attachment
- or other execution, warrant or oder and to conduct any proceeding that may arise thereout; and to
\ apply for and receive payment of any or all sums or submit the above matter to arbitration.

\8
T Al 3 . . .

“[’*) Provided, however, that, if any part of the Advocate’s fee remains unpaid before the first
hearing of the case or if any hearing of the case befixed beyond the limits of the town; then; and
in such an event my/ our said advocate shall not be bound to appear before the courts and if my/our
said advocate doth appear in the said case he shall be entitled to an outstation fee and other expenses
of travelling, lodging, etc. Provided ALSO that if the case be dismissed by default, or if it be
proceeded ex parte, the said advocate(s) shall not be held responsible for the same: And all
whatever my/our said advocate (s) shall lawfully do, I do here by agree to and shall in future ratify and confirm.

ACCEPTED

)

Advocate. Signature of Client A/Wg’“‘ 4’ W
74

2. Advocate,

e



